THE STATE BANK OF INDIA (SUBSIDIARY BANKS LAWS) AMEND-
. Co MENT ACT 2007

No. 30 or 2007

[18!h June, 2007 ] ‘

An Act funher to amend the State Bank of Saurashtra Act, 1950 the State
“Bank of Hyderabad Act, 1956 and the State Bank of India (SubSIdlary
o ‘ Banks) Act, 1959.

o BE it enacted by Parhament in the Fifty-eighth Year of’ the Repubhc of India as follows —

PART 1
~ PRFLIMINARY

1. (l) This. Act may be called the State Bank of Indla (Subsxdlary Banks Laws)
Amendment Act, 2007.

(2) It shall come into force on "‘such date as the Central Govemment may, by notlﬁcatlon k

in the Official Gazette appomt

Provided that different dates may. be appomted for different prov1s1ons of this Act and
any reference in any such provision to the commencement of this Act shall be construed as
a reference to the commg into force of that prov151on

- Short title and

- commencement,

* w.e.f.9-7-2007 : Vide S.0. 1117 (E) dated 9-7-2007.
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CHAPTER n _
AMENDMENTS TO THE STATE BANK OF SAURASHTRA ACT 1950

S“‘E?Sﬁ‘t“l‘,i‘o" of 2. For sectlon 5of the. State Bank of Saurashtra Act, 1950 (hereaﬂer in thls Chapter
-?fifif,ﬁc;m", for referred to as the State Bank of Saurashtra Act) the followmg sectlon shall be substltuted
T ' namely — .

- Authorised k ‘ “s.(I) Subject tothe provisions of this Act, the authorised capital of the Saurashtra
capital. , Bank shall be rupees five hundred crores: .

) The authorised cap1tal of the Saurashtra Bank shall be dwrded into shares of - S ;
- one hundred rupees each or of such denomination as the Saurashtra Bank may, w1th o o
the approval of the State Bank decide. | : : E

(3) The Saurashtra Bank may issue the certlﬁcates of shares of equrvalent values
of such denomination as the Saurashtra Bank may decide with the approval of the
. State Bank;, inaccordance with the procedure as may be specified by regulations made - -
under section 63 of the State Bank of India (Subs1dlary Banks) Act; 1959.and ‘every .~ 38 of 1959
shareholder of the Saurashtra Bank shall be entltled to have the certlﬁcate of shares of e
equlvalent value of such ‘denomination. » s S

@ Notw1thstandmg anything contained in sub-section (/ ) the State Bank may, - .
with the approval of the Reserve Bank, authorlse the Saurashtra- Bank to increaseor . - - ,’1
~ reduce its authorised capital.". : : ' ' : “

o Amendment:o,f" ’ 3.In sectlon 6 of the State Bank of Saurashtra Act,— » i ,
o tion 6. . '

secton®. (a) after sub-sect’on (1), the followmg sub-section shall be mserted namely — _

: “(IA) Notwnthstandmg anything contained in sub- sectlon (1), the lssued :_ _ I

~ capital of the Saurashtra Bank, shall consist of such amount asthe State Bank - S

may, with the approval of the: Reserve Bank, fix, and, shall be divided into fully S

paid-up shares of such denomination in accordance wnth sub—sectlon (2) of ooy
section 5.”; - : : ' ' ‘

- (b) for sub-sectionr(3),'the folldwing sub-sections shall,be sub’stlmted; nam‘ely:— N
. “(3) The Saurashtra Bank may, from time to time, with the approval ofthe ..~ = ]
- State Bank and the Reserve Bank, increase, whether - by quhc issue or by o
preferentlal allotment or private placement in accordance with the procedure as, R i
~may be specified by regulations made under section 63 of the State Bank of S |
‘India (Subsidiary Banks) Act, 1959, lts 1ssued capltal by issue of equnty or 380f1959. = ‘
o preference shares. ‘ . S ]

(3A) The issued capital of the Saurashtra Bank shall consnst of equlty,' : o ' 1
shares or equ1ty and preference shares: , \ '

Provnded that the issue of preference shares shall be in accordance with

the gu1delmes framed by the Reserve Bank speclfymg the class of preference

- shares, the” extent of issue of each class of such preference shares (whether
perpetual or lrredeemable or redeemable) and the terms and condmons subject

" to which, each class of preference shares may be 1ssued o , o i

~(3B) . The Saurashtra Bank may, with the approval of the State Bank and -
- the Reserve Bank, increase from time to time by way of issuing bonus shares to
existing equity shareholders, its issued capital in such. manner as the State Bank,
“with the approval of the Reserve Bank, direct. - ' S

- (3C) No increase or reduction in the 1ssued capital of the Saurashtra Bank
. shall be made in such a manner that the State Bank holds at any time less than
fifty-one per cent. of the 1ssued capital. consnstmg ~of equity. shares of the
Saurashtra Bank
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3D The ‘Saurashtra Bank may accept the money in respect of shares =+
issued towards increase in issued-capital in instalments, make calls and forfeit .~
unpaid shares. and re-issue them; in the manner as may be speclﬁed by regulations

38 0f 1959, - made under section 63 of the. State Bank of India (Subsidiary Banks) Act, 1959 ",
R CHAPTER mo
. . AMENDMENTS TO THE. STATE BANK oF HYDERABAD ACT, 1956 o _
79 of 1956. 4. For section 9 of the State Bank of Hyderabad Act, 1956 (hereafter i in.this Chapter SubStitutiqn of .
referred to as the State Bank of Hyderabad Act) the followrng section shall be ‘substituted, '::::if)i@gon for . I
namely -— on 9. :

"‘9 () Subject to the prov1srons of this Act, the authorlsed capltal of the Aut_ltO_ri'se_d' _-'. PR
Hyderabad Bank shall be rupees five hundred crores. -~ .. . : cap'ta"_ BRI

(2) The authorlsed capltal of the Hyderabad Bank shall be d1v1ded into sharesof
one hundred rupees each or of such deniomination as the Hyderabad Bank may, - -with
the approval of the State Bank declde e .

. (3)The Hyderabad Bank may: issue the certlﬁcates of shares of equrvalent values ‘
.of such denomrnatlon as the Hyderabad Bank may decide with the approval of the
State Bank, in accordance with the procedure as may be specified by regulations made. ..
38 of 1959 under section 63 of the State Bank of India (Subsrdrary Banks) Act, 1959 and every -
o : shareholder of the Hyderabad Bank shall be entrtled to have the certificate of shares of
equlvalent value of such denommanon o - :

(4 Notwrthstandmg anythmg contamed in sub—sectlon (D), the’ State Bank may, .
w1th the approval of the Reserve Bank authorrse the Hyderabad Bank to mcrease or
reduce.its. authorised capltal oo :

5. In section 10 of the State Bank of Hyderabad Act,— '- ' © Amendment of

ion 10. -
(@) aﬂer sub- sectron (1 ), the followmg sub—sectron shall be 1nserted namely . eeton

“(14) Notwrthstandmg anythmg contained in sub- section (7, the issued
capital of the Hyderabad Bank, shall. consist of such amount as the State Bank
may, with the approval of the Reserve Bank, fix, and shall be divided into fully -
paid-up shares of such denomrnatron in accordance wrth sub- sectlon (2) of
“section 9.”; ~ s : :

(b) for sub sectlon (3), the followmg sub sectlons shall be substltuted namely —

“(3) The Hyderabad Bank may, from trme to time, with the approval of
the State Bank and the Reserve Bank, mcrease whether by public issue or by
preferentral allotment or private.placement in accordance with the procedure as

o : . may be specified by regulations made under section 63 of the State Bank of
380f 1959. p . India (Subsidiary Banks) Act 1959 .its 1ssued cap_ltal by issue of equity or
o E ',preference shares.’ SRE - .

_ (34) The 1ssued capxtal of the Hyderabad Bank shall consist of equlty
-shares or equrty and preference shares: -

Provided that the issue of preference shares shall be in accordance with
the guidelines framed by the Reserve Bank specifying the class of preference ‘
_ shares, the extent of i issue of each class of such preference shares (whether
- perpetual or irredeerable or redeemable) and the terms and conditions subject
to whlch .each class. of preference shares may be 1ssued

, (3B) The Hyderabad Bank may, with the approval of the State Bank and

the Reserve Bank, increase from time-to time by way-of issuing bonus shares to

_extstmg equlty shareholders, its issued capital in such manner as the State Bank,
'w1th the approval of the Reserve Bank, dlrect

, (3C) No mcrease or. reductton in. the lssued capltal of the I-Iyderabad Bank
shall be made in such a manner that the State Bank holds at any time less than .
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fifty-one per cent. of the issued capltal consrstmg of equrty shares of the
Hyderabad Bank. - :

(3D) The Hyderabad Bank may accept the money in respect of shares

" issued towards increase in issued capital in instalments, make calls and

forfeit unpaid shares and re-issue them, in the manner as may be specified by

regulations made under section 63 of the State Bank of India (Subsrdlary Banks)
Act, 1959.". -

CHAPTER IV
AMENDMENTS_ TO THE STATE BANK oF INDIA (SuBsIDIARY BANKS) Aét‘, l_959

Substitution of 6. For section 6 of the State Bank of India (Subsidiary Banks) Act, 1959 [hereafter in
;}ew section this Chapter referred to as the Staté Bank: of India (Subsndlary Banks) Act] the followmg
orsection 6. <ection shall be substituted, namely:— -

Authorised : "6, a ) Subject to the provisions of this Act, the authorlsed capltal of every new
. capital of new . bank shall be rupees fi five hundred crores.

bank. - ‘ ‘
. (2) The authorlsed capital of every new bank shall be d1v1ded mto shares of one
* hundred rupees each or ‘of such denomination as the new bank may, w1th the approval
of the State Bank, decnde '

(3) Every new bank may issue the certlﬁcates of shares of equnvalent values of
such denommatlon as the new bank may, decide, with the approval of the State Bank,
‘in ‘accordance with the procedure as may be prescrlbed and every, shareholder of the

- 38 of 1959.

38 0f 1959.

"new bank shall be entltled to have the certificate of shares of equwalent value of such - .

denomination.

_ (4) Notwnthstandlng anythmg contained in sub- sectlon ), the State Bank may,
~ with'the approval of the Reserve Bank, authorise a new bank to mcrease or reduce its
S -authorised capital.". :
Annendment of - . 7. ln Section 7 of the State Bank of India (Subsndlary Banks) Act,— -

ection 7. . S
section (a) aﬂer sub- sectlon (D), the followmg sub-section shall be lnserted namely —
“(14) Notwithstanding anything contained i in sub-section. () the issued
‘capital of a new bank shall, consist of such amount as the State Bank may, with
the-approval of the Reserve Bank, fix, and shall be divided into fully paid-up

shares of such denommatlon in accordance w1th sub- section (2) of sectlon 6.7,

(b) for sub—sectlons (4) and (5), the followmg sub sectlons shall be substltuted
namely —

“(4) A new bank‘ may from time to tirne with the approval of the State
Bank and the Reserve Bank, increase, whether by public issue or by preferential
allotment or private placement in accordance with the procedure as “may be
prescnbe‘d its issued capital by issue of equity or preference shares.

(5) The issued capital of a new bank shall consnst of equ1ty shares or
equity and preference shares: - . .

Provided that the issue of preference shares shall be in accordance with

- the gundelmes framed by the Reéserve Bank specnfymg the class of preference

shares, the extent of issue of each class of such preference shares (whether

. perpetual or irredeemable or redeemable) and the terms and conditions subject
to which, each class of preference shares may be issued.

~ (6) Anew ‘bank may, with the approval of the. State Bank and the Reserve

Bank, increase from time to time by way of i 1ssumg bonus shares to existing

£ equity shareholders its issued capital in such manner as the State Bank, with the
approval of th.; Reserve Bank, direct. :
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(7) No increase or reduction in the issued capital of a new bank shall be ,

made in such a manner that the State Bank holds at any time less than fifty-one
per cent. of the issued ca’pital consisting of equity shares of new bank.

(& A new bank may accept the money in respect of shares issued towards
increase in issued capital in instalments, make calls and forfeit unpald shares
" . and re-lssue -thém, in the manner as may be prescrlbed "

" 8. In section 18 of the'State Bank of India (Subsndlary Banks) Act in sub-section (2)

for the words “fifty-five per cent. of the issued capital”, the words “fifty-one per cent. of the
1ssued capital consrstmg of equity shares” shall be substrtuted : :

.

-9, After section 18 of the State Bank of India (Subsndlary Banks) Act, the followmg

sectlon shall be mserted ‘namely:—

~ "“18A. (1) Every individual registered shareholder of a 5ubsidiary bank may, at

any time, nominate, in the prescribed manner, an individual to whom all his rights in

"the shares shall vest in the event of his death.

_(2) Where the shares are registered in the name of more than one individual

" jointly, the joint holders may together nominate in the prescribed manner, an individual
- to whom all their nghts in the shares shall vest in the event ofthe death of all the joint
" holders. : _

{€)) Notwrthstandmg anythmg contained in any other law for the time bemg in
force. or in any disposition, whether testamentary or otherwise, in respect of such

shares where a nomination made in the prescnbed manner. purports to confer on any
. individual the right to vest the shares, the nominee shall, on the death of the shareholder
R the case may be, on the death of all the joint holders ‘become entitled to all the

rights of the shareholder or, as the case may be, of all the joint holders, in relation to

- such shares to the exclusion of all other persons unless the nomination is varled or

cancelled in the prescribed manner.

) Where the nominee is a minor, it shall be lawﬁll for the mdwrdual registered
as the holder of the shares to make nomination to ‘appoint, in the prescribed manner,

any person to becor_ne entltled to the shares in the event of his death during the mmorrty ,

of the nominee."

10 For section 19 of the State Bank of lndla (Sub51d1ary Banks) Act, the followmg

sectlon.shall be substituted, namely —

L]

“19. No shareholder other than the State Bank shall be entltled to exercise

voting rights in respect of any shares held by hlm in excess of ten per cent. of the-

issued capital of the subsidiary bank concemed

- Provided that the shareholder holding any preference share caprtal in the
subSIdlary bank shall, in respect of such capital, have a right to vote only on resolutions
placed before such sub51d1ary bank whlch dlrectly affect the rights attached to his

' preference shares: -

Amendment of
section 18.

Insertion of new
section 18A.

Right of
registered

shareholder to
nominate.

‘Substitution of

new section for
section 19.
Restriction ‘on
voting rights.

Provided further that no preference shareholder shall be entitled to exercise . |

 voting rights in respect of preference shares held by him in excess of ten per cent. of
the total votlng rights of all the shareholders holdmg preference share capital only.”.

11. Section 21 of the State Bank of Indra (Subsidiary Banks) Act shall be numbered as .

sub-sectron (1) thereof and after sub-sectron (1) asso numbered the followmg sub sectlons
shall be inserted, namely —

“(2) Notwithstanding anything contamed in sub-sectron y, it shall be lawful -

for a.subsidiary bank to keep the register ‘of shareholders in computer floppies or
- diskettes or any other electronic form subject to such safeguards as may be prescribed.

Amendment of " -
section 21.
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&)) _Notwithstanding anything contained in the Indian Evidence Act, 1 8_72, a
“copy of, or extract from, the register of shareholders, certified to be a true copy under
the hand of any officer of the subsndlary bank authorised in thlS behalf shaII in all legal

' -"proceedmgs be admnssnble in evidence.”

Amendment of

12. Insection 22 of the State Bank of lndla (Subsndlary Banks) Act, for the words and
section 22. ~ figures "Notwithstanding anything contained in section 19, no notlce of any trust,", the words :

"No notlce of any trust," shall be substituted.

Amendment of
section 25.

lnsemon of o
“new sections - 'sect
25A and 2$B '

o 'manner namely .

~ In section 25 of the State Bank of lndla (Subsxdlary Banks) Act — . :

(1) in sub-section (/ )—

(a) for clause (a), the following clause shall be substituted, namely —
“(a) the Chairman for the time being of the State Bank, ex officio or

an official of the State Bank or of the subsidiary bank nominated by him .
~ as Chairman, with the approval of the Reserve Bank;”

' (b) for-clause (), the followmg clause shall be substltuted namely —

- “(b)one dlrector possessmg necessary expertlse and experlence in

. ,.'~__"the ‘matters relating to regulationor: supervnslon of commercnal banks, to
- be nommated by the Reserve Bank

£ '(c) for clause (@), the following clause shall be substituted, namely:—

% “(d).not more than three dlrectors to be elected in the followmg

_ ».if the total amount of holdmgs of the shareholders (other
o than the State Bank) of 4 subsldlary bank is more than one per cent.
“oof the total issued capital, and equal to or less than sixteen per cent.

~-" by.such shareholders and two dlrectors shall be nommated by the
State Bank, or - :

L (n)",lf the total amount of holdmgs of the shareholders (other

'_than the' tate Bank) ofa subsndlary barik is more.than sixteen per

- .cent.. ¢ total issued capital and equal to or less than thlrty two

' per cent; of such capltal two dlrectors to be elected in the prescribed

- manner by such shareholders and one director shall be nominated
by the State Bank, - -

fsuch capltal one director to be elected, in the prescribed manner, -

1of 1872.

(iii) if the total amount of holdmgs of the shareholders (other .

) than the State Bank) o diary bank is more than thirty-two
per cent. of the total lssued ¢ 1tal all the three directors to be
elected in the prescrlbed manner by such shareholders '

_ Provided that in case, the total amount of holdings of the
. shareholders of a subsidiary bank (oth_er than the State Bank) is not

“more than one per cent. of the total issued capital, all three directors

shall be nominated by the State Bank and such directors shall, for’
the purposes of this Act, be deemed to be dlrectors elected under

. this clause. L
Explanatton —For the purposes of thlS sub-sectlon the total amount

of holdmgs of the shareholders (other than the State Bank) whose names

are on the register of shareholders of the . subsrdlary bank" three ‘months

‘before the date fixed for election of dlrectors shall be taken' mto account s
(u) sub-section (3) shall be omitted;
(m) in sub-sectlon (4) the words "the Reserve Bank or" shall be omitted.

14 Aﬁer sectxon 25 of the State Bank of India (Subsndnary Banks) Act, the following .
,.'shall be mserted namely — :




“25A. (1) The Dlrectors to be elected under clause (d) of sub- sect|on (1) of :
section 25 shall— ; ,

(a) have special knowledge or practlcal expenence in respect of one or
-more of the following matters, namely:— :

(i) agricultural and rural economy,
(if) banking,
(iii) COfop‘eration,
" (iv) economics, A
k (v) finance,
. (vi) law,
(vii) small-scale mdustry -
(viii) any -other matter the speC|al knowledge of and practical
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.Fit and. proper
status of an-
O elected

drre_ctor. )

experience in, which would, in the opmron of the Reserve Bank, be useful .

to the subsidiary bank; -
(&) represent the mterests of depositors; or.
(c) represent the interests of farmers, workers and amsans

B ) Without prejudice to the provisions of sub-section (/) and notW|thstand|ng
anything to the contrary contained in this Act-or in any other law for the time being in
force, no person shall be eligible to be elected as director under clause (d) of sub-

‘section (/) of section 25 unless he is a person having fit-and proper status based upon -

track record, integrity and such other criteria as the Reserve Bank may notlfy from ‘

‘ trme to time in this regard. -

; * (3) The Reserve Bank may also specrfy in the notrf cation issued under sub-

sectlon (2), the authority to determine the fit and proper status; the manner of such
determination, the procedure to be followed for such determinations and such other
‘matters as may be considered necessary or incidental thereto.

(4) Where the Reserve Barik is of the opinion that any director of a subsidiary
bank elected under clause (d) of sub-section (/) of section 25 does not fulfil the
requirements .of sub-sections (/) and (2), it may, after giving to such director and the

subsidiary bank a reasonable opportunity of being heard, by order, remove such director
~and on such removal, the Board of Directors shall co-opt any other person fulfilling -

. the requirements of the said sub-sections as a director in place of the person so removed
till a director is duly elected by the shareholders of the subsidiary bank in the next
annual general meeting and the person so co-opted shall be deemed to have been duIy
elected by the shareholders of the subsidiary bank as a.director.

25B. (/) If the Reserve Bank is of the opinion that in the interest of bankmg

poli icy orin the public interest.or in the interests of the subsrdlary bank or its depositors,

it is necessary so to do; it may, from time to time and by order in writing appomt with

“effect from such date as may be specified in the order, one or more persons to hold
office as additional directors of the subsidiary bank. -

: 2 Any person appointed as addmonal director in pursuance of this section
shall—

(a) hold office during the pIeasure of the Reserve Bank and subject thereto

for a period not exceeding three years or such further perlod not exceeding three -

years ata time as the Reserve Bank may specify;

(b) not incur any obllgatlon or liability by reason only of his being a director ’
or for anything done or omitted to be done in good faith in the execution of the

duties of his office or in relation thereto; and
(¢) not be requrred to hold quallﬁcatlon shares in the subsidiary bank

Power of
Reserve Bank
“to.appoint
additional
directors.

(3) For the purpose of reckomng any proportlon of the total number of directors. -
of the subsrdlary bank any addmonal drrector appomted under thlS section shall not -

be taken into account »
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Amendment of . 15.1In section 27 of the State Bank of India (Subsidiary Banks) Act, in sub-section (5}' o

section 27. in clause (a), for the words and figures “Banking Companies Act, 1949”, the words and

figures “Bankmg Regulation Act, 1949” shall be substituted.

Amendment of -16. In section 34 of the State Bank of India (Subsidiary Banks) Act,—
section 34.

and place and shall observe such ryles of procedure in regard to the transaction
of business at its meetings as may be prescribed; and the meeting of the Board

of Directors may be held by participation of the dlrectors of the Board through

- video-conferencing or such other electronic means, as may be prescribed, which
- are capable of recording and recognising the participation of the directors and
- the proceedings of such meetmgs are capable of being recorded and stored:

Provided that the Central Government may in, consultation with the Reserve
Bank, by a notification in the Official Gazette, specify the powers which shall
not be exercised in a meeting of the Board of Directors held through video-
conferencmg or such other electronic means.’

(b) in sub-section (2), for the words “The chalrman of the State Bank”, the
© words “The Chairman of the Board of Dlrectors of a subs1d1ary bank” shal] be
substltuted ,

(c) for sub section (3), the followmg sub-sectron shall be substrtuted namely —_—
“(3) All questions at the meeting of the Board of Directors of a subsidiary

“bank shall be decided by a majority of the votes of the directors present in the

meeting or through video-conferencing or such other electronic means and in -

the case of equality of votes, thé Chairman of Board of Directors of a subsidiary
_‘bank or, in his absence the person presldlng at the meeting shall have a second
or casting vote.”

"(d) in sub-section (5), in the proviso, in clause (u) for the words brackets and:

- letters “of the Reserve Bank or the State Bank nominated under clause (&) or clause

(¢c)”, the words brackets and letter “of the State Bank nominated under clause (c)” ;,.k

shall be substituted, : :
, o (e) in sub-section (6), the words “and the Reserve Bank” shall be omitted.
| Insertion ofnew 17. After section 35 of the State Bank of Indla (Subsldlary Banks) Act the. followmg

 section 33A.  section shall be mserted namely:—
_Supérséssion of ', o “35A [€)) Where the Reserve Bank, on the recommendatlon of the State Bank ,
Bf’affi O,f‘, : is satisfied that in the public interest or for preventing the affairs of a subsidiary bank
Directort.in béing conducted in a manner detrimental to the interest, of the depositors or the

-certain cases.

- order, supersede the Board of Directors of the subsidiary bank for a period not exceedmg
six months as may be specified in the order:

- Provided that the- period of supersessnon of the Board of Directors may be '

extended from time to time, so, however, that the total period shall not exceed. twelve
. months.

k (2) The Reserve Bank may, on supersessron of the Board of Directors of the
subsidiary bank under sub-section-(7), appoint, for such perlod as it may determine,
an Administrator (not bemg an officer of the Central Govemment ora State Government)
who has experlence in law, f inance, bankmg, economlcs or accountancy

* (3) The Reserve Bank may issue such dlrectlons to the Admlmstrator as it may .

deem appropriate and the Admlmstrator shall be bound to follow such directions.

~ (4) Upon making the order of supersession of the Board of Directors of the
subsrdlary bank notwrthstandmg anything contained in this Act,— o ,

(a) the chairman, managing director and other dlrectors shall, as from the
-date of supersessron vacate their offices as such;

(a) for sub- section (1), the followmg sub-section shall be substltuted namely —
“(1) The Board of Directors of a subsidiary bank shall meet at such time

- subsidiary bank or for securing the proper management of the subsidiary bank, it is
_ necessary so-to do, the Reserve Bank may, for reasons to be recorded in writing, by

10 of 1949.
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(b) all the powers, functlons and duties which may, by or undes this Act,

or any other law for the time being in force, be exercised and discharged by or

on behalf of the Board of Directors of such subsidiary bank, or by a resolution .

. passed in general meeting of the subsndlary bank, shall, until the Board of -

Directors of the subsidiary bank is réconstituted, be exercised and discharged

by the Administrator appointed by the Reserve Bank under sub-section (%)%

Provided that the power exercised by the Admmlstrator shall be valid

notwithstanrding that such power is exercnsable by a resolutlon passed in the general
- meeting of the subsidiary bank. ,

{(5) The Reserve Bank may constitute commlttee of three or more persons who .
have experience in law, finance, banking, economlcs or accountancy to .assist the ,

Administrator in the discharge of his duties. -

(6) The committee referred to in sub-sect:on (%) shaﬂ meet 4! 8 ueh times end :

places and observe such rules of procedure as may be specified by tie Reserve Bank.

(7) The salary and a!lowances payable to the Admimstrator angd the members of -
i suchas .
may be spemﬁed by the Reserve Bank and be pavable by the concemecﬁ wqulaty 3

5,

" the Committee constituted under sub-section (5) by. the Reserve Bank siz}?

bank.

(8) On and before the explratlon of rwo months betoze expiry of the penod Gf 5

supersession of the Board of Directors as specified it the order issued under s;.sh—

section (1), the Administrator of the subsidiary bank, shali call the. general mectmg, of .

'the subsndlary bank to elect new directors afid reconstitute its Board of’ Directors.

(9) Notwithstanding anything contained i in any other law or-in any- contract, the, g P £
memormdum or articles of association; no person shall be. entxtled to cla;m emy :

- compensation for the loss or termination of his office.-

'(10) The Administrator appointed under sub-seétlon (2) shall-vacate: oﬁnee_",_' e
~ immediately after the Board of Directors of the subsidiary bank has been reconstituted.”.

18. In section 38 of the State Bank of India (Subsndlary Banks) Act, in sub-section

(10), in clause (a), for the words and figures “Ba.nkmg Com:paties Act, 1949” the words

and figures “Banking Regulation Act, 1949” shall be substituted.

; 19. In section 39 of the State Bank of Indna (Subsxdm:y Banks) Aet f‘or the word
“December”, the word “March” shall be substitited. -

20. After section 40 of the State Bank of lndla (Subs:dlary Banks) Act the folbowmg '

seetlon shall be inserted, namely —

‘40A. (I) Where, after the commencement of the Smte Bank of india (Substdm?{

Banks Laws) Amendment Act, 2007, a dividend has been declared by the suhsnduary )

bank but has not been paid, or claimed, within thirty days from the date of declaration,
to or by any shareholder entitled to the payment of the dividend, the subsidiary bank

~ shall, within seven days from the date of the expiry of such period of thirty days,
transfer the total amount of dividend which femains unpaid, or-unclaimed within the
said period of thmy days, to a special account to be called “wnpaid.dividend account
Of ceviiiiiniiiiinns verierenes ereeen (Name of the substdlary bank)”. '

Explanation.— In-this sub-section, the expression “dividend which remains
unpaid" means any dividend the warrant in respect thereof has not been encashed or
which has otherwise not been paid or claimed.

(2) Where the whole or any part of any d1v1dend, d,eclared by the subsidiary
bank before the commencement of the State Bank of India (Subsidiary Banks Laws)
Amendment Act, 20607, remains unpaid at such commencement, the subsidiary bank

~ shall, within a period of six months from such commencement, transfer such unpaid
amount to the account referred to in sub-section (/).

(3) Any money transferred to the unpaid dividend account of the subsidiagy
bank in pursuance of this section, which remains unpaid or unclaimed for a period of

seven years from the date of such transfer shall be trangferved by the subsidiary bank
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to the Investor Education-and. Protectlon Fund established under sub~sectlon (1) of
section 205C of the Companies Act, 1956.".

‘(4) The money transferred under sub-section (3) to the Investor Education and

. Protection Fund shall be utilised for the purposes and in the manner specified in section

205C of the Companies Act, 1956.’.

. 21. In section 43 of the State Bank of India (Subsrdlary Banks) Act,—

22,

- (@) in sub-section (7), in clause (a), for the word “December" the word “March”
sha.ll be substituted;

() for sub-section (2), the following sub-section shall be substltuted namely:—

“(2) The balance-sheet and profit and loss account of the subsidiary bank
shall be signed by persons holdmg the office of the chairman, managlng director,
and a majority of the other directors of the subsrdlary bank in office.’

In section 44 of the State Bank of India (Subsidiary Banks) Act,— -
() i sub- section ),—

(i) for the words "dISCUSS the -balance- sheet”;

L the words "discuss and
" adopt the balance-sheet" shall be substltuted

() for the word “December” the word “March” shall be substituted;

bi in sub-section (3), forthe Word “December” the word “March” shall be substituted. -

23 ln section 48 of the State Bank of lndla (Subsrdrary Banks) Act in sub-section (2),

for the words and ﬁgures “Indian Income-tax Act, 1922” the words and ﬁgures “Income
tax—Act 1961~ shall be substrtuted - :

24. In section 50 of the State Bank of Indra (Subsrdrary Banks) Act aﬁer sub-section

(1), the followmg sub-section shall be mserted namely:— .

L (14) The offi icers, advrsers and employees of the subsrdlary bank concerned
shall mdrvrdually or jointly, or with other officers, advisers and ‘employees in a

committee exercise such powers and perform such duties as may, by general or special
- order, be entrusted or delegated to them by the Board of Dlrectors or lts Executive

Committee.”

25. In section 55 of the State Bank of India (Subsidiary Banks) Act for. the words

: “Ba.nkmg Compames Act”, ‘the words “Banking Regulatron Act” shall be substltuted

26. In sectlon 63 of the State Bank of India (Subsrdrary Banks) Act,—
© - (a) for’ sub section (/ ), the followmg sub seetlon shall be substltuted namely.—

Y ]) The Board of Directors of a subsidiary bank may, after consultation

with 'the State Bank and with the previous approval of the Reserve Bank, by =

- notification in the Official Gazette, make regulations not inconsistent with this
Act and the rules made thereunder, to provide for all matters for which provision
is.necessary or expedient for the purpose of giving effect to the provisions of

_ this Act or any other law for the time bemg in force
(b) in sub-sectlon )~ - :

- after clause (), the following clauses shall be inserted, namely:—
"(fa) the procedure for i 1ssumg the cemﬁcates of shares;

: - (D) the procedure with reSpect to increase, whether by public issue
“or by preferencial allotment or private placement the 1ssued capltal by
_-issue of equity or preference shares;

(f¢) the manner of acceptance of share: money in instalments, the manner

of making calls and the manner of forfeiture of unpard shares and their re-
'rssue, 5 : - .

1 of T956.

1 of 1956.

11 of 1922.
43 of 1961.
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(1) for clause (g), the following clauses shall be substituted, namely:—

“(g) the maintenance of share registers, and the particulars to be
entered in such registers in addition to those specified in sub-section (/) S
of section 21, the safeguards to be observed in the maintenance of the 5

~ register-of sharcholders on computer floppies or diskettes or any other

electronic form, the inspection and closure of the registers and all other
matters connected therewith;

(ga) the manner in which every individual reglstered sharehoider
nominate, an individual to whom all his rights in the shares shall vest in
the event of his death under sub-section (/) of section 18A;

(gb) the manner in which, the joint holders may nominate an "
individual to whom all their rights in the shares shall vest in the event of . ' ?
~ the death of all the joint holders under sub-sectlon (2) of section 18A;

(go) ‘the manner in which nomination is vaned or cancelied under '
sub-section (3) of section 18A; -

‘(gd) the manner in which every individual registered as the holder
of the shares to make nomination where nominee is a minor to appoint,
any person to become entitled to the shares in the event of his death during -
the minority of the nominee under sub-section (4) of section 18A;”;

(c) in sub-section (4), for the words “made under thns Act”, the words “made
under this sectlon” shali be substituted: '




